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MR. DEPUTY SPEAKER: The
question is:

“That leave be granted to intro
duce a Bill to consolidate and 
amend the laws regulating the ope
ration of foreign companies in 
India for the conservation of the 
foreign exchange resources of the 
country and the proper utilisation 
thereof in the interests of the 
economic development of the coun
try, leading to self-reliance.**

The motion, was adopted
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MR. DEPUTY SPEAKER: The
question is:

“That leave be granted to Intro
duce a Bill further to amend the 
Constitution of India.*'

The motion was adopted.
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FOREIGN HONOURS AND AWARDS 
(REGULATION) BILL*

SHRI SAMAR GUHA (Contai): 1 
beg to move for leave to introduce a 
Bill to regulate the conferment of 
foreign honours and awards on Indian
nationals

MR. DEPUTY SPEAKER: The
question is:

“That leave be granted to intro
duce a Bill to regulate the confer
ment of foreign honours and awards 
on Indian nationals.**
The motion was adopted.
SHRI SAMARGUHA: 1 introduce

the Bill

FOREIGN PROPAGANDA IN INDIA 
(REGULATION AND CONTROL) 

BILL*
SHRI SAMAR GUHA (Contai): I 

beg to move for leave to introduce a 
Bill to restrict the motivated political 
propaganda of foreign countries in 
India.

MR. DEPUTY SPEAKER: The
question is:

“The leave be granted t» intro
duce a Bill to restrict the motivated 
political propaganda of foreign 
countries in India.'*

The motion woe adopted.

SHRI SAMAR GUHA: 1 introduce 
the Bill
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